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contention alone. T shall conclude in a minute,
1 am finding it difficult to read.

“There has been much huffing and
puffing but, at least three years have gone
by, the Government has not been able to
pass the neccssary legislation to ride the
Forward Contracts {Regulation) Act of
some of the ok 1 les which enable
unhealthy speculation in the more impor-
tant commercial crops. What cannot be
cured has to be endured, bul need not be

ged. The Gov , unfortunat-
ely, has even done that.

You ought to be at least thankful for this
article ingthe Times of India dated 9th October,
1971, 1 would like the hon, Minister, Mr.
Ganesh, to read it and try to find out what the
people think about it.

MR, DEPUTY-SPEAKER : The question
is:

“This House takes note with great
displeasure and concern the galloping and
unchecked all-round nise in prices of com-
modities, especially of things of daily need,
and Government’s utter failure in control.
ling the same.”

The motion was negatsved

12,06 hrs.

RESOLUTION RE. UNEMPLOYMENT
PROBLEM

it fagf fas (Difrgrdr) @ saremr
gy, & frafafes gwrg & gz

¥ guw NET ¥ RQE—

‘g g g amgEeh g fw
wg forfed® Yov wffera it & A9
& w gr AR} ¥ e g s
mﬁl"'

IrsTE REYRS, forw gway el oy
wr fsrfor D1 ey oY W EIR 4y saT TR
N w5 gk oW F e W,
wm,mw W e 1
ol o, gef g o e

qroraT, g AT A A T § 5 I
¥ sred fa¥, ¥fie AR dvoer § GO
¥ wg faan i qar s et yieww B
I ¥ IX TEIT T TF G AT
TAYTET GTEN W7 AATE | qTRATAT ST
F oY fed €, ag Fole g9 ang R wg
¢ 3ad SN wgr e gw W FEar
agt gwar ¥ fr feed ¥qeemT B, fred
FugT-grqadE § AT fraw oHT seE-
aT ) N guE faar feuw o
FRE QA I | IIF AT UF FEA
wNE FHLad FRE-faw € w7
fe o 1w & v aeE oo €3
XA fagd frgmt ¥ 7 ff st o Ay
frgmTay Tar, AW aF Ig A fEE

agrams & !

AR sy o v § 5 g w-
fear g s o w9 g, ag O
FOFT &) it St ST 39 a6 oA F—
o gk Usg ke g, faad wia-
g Iy g F14 A Y, ag wed -
ag wETg & “fgeg’ SwaTT #Y 13 oy
1970 &t fer —

“Time and again studics have been
commissioned to assess its dimension and
suggest remedies, but with little tangible
results. The latest in the series is the expert
panel to be constituted by the Union Cabi-
net’s sub-committee on employment. A
committee to constitute a committee is in
the true burcaucratic tradition of Indian
democracy.”

uegafa oft wgd & fr oy sqdrifes -
w A —

“But can the problem wait unssl the
expert pagel has gone through the length
and breadth of the country, collected ans-
wers to its inevitable questionnaire and for-
mulated its findings, not to mention the
time-lag betweed the submission of its veport
and the decition of the Clovernment on it 2

m#m%mmgm
wgfa @ v ks Rl aaiy @
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wrwm g §, 97 sylmdfes q0wT g, 9w
% FAEr A FelE adel), o aF a oS
foay gwg o e, AQASENE Fend
I aF H\T IqT 77 ST, A9 fRe T
w1 fgma 8 Ty awm—gE 3@ ¢
6 we wm Y oy SowT gwEE AE )

T qr—ueefy s s R R
wW ¥ oY v g ww awr w9
WA & AWy, ww U ga a9 F
A 7 g2 Pl L Tad o aeeTe
Y 0% swATg § o WA qrEw AT
sheav ol § el frar § fFalsw
Fadw § Y v qad s, e
WAFFTAETE s I sTomaan &
foradt et ¥ Yo g gd A
srEgar 78 Awar ¥ A% aefEe
aRdt ¥ oF s faar § faad sar
@y

“The successive Five year Plans have
accorded increasing 1mportance to the ob-

Jective of cradicating unemployment and
under employment,

In India’s First Five year Plan, non-
agricultural employment to the extent of
5.5 million was provided. In the Second
Plan, the backlog of unemployment was
eatimated at 5.3 million, of which 2.8 mill-
ion was in rural areas and 2.5 million in
urban areas. In the same Second Plan the
addition to the labour force was estimated
at 11.7 million, Thus 17 million persons
were in necd of employment by the end of
the Second Plan while the actual employ-
ment that could be created during that Plan
period was not more than cightmillion,”

frrog & :

“So about pine million wsemployed were
carried into the Third Plsn. In that Plas,
the additiconl Ixbour force potential was
fixed at }7 million. Thus 26 million new
Jobe had to be provided in the Third Plan
mv;i&ng ot unemployment. As against
%mmww ot oill)
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leaving a formidable backlog of over 11
million nceding employment by the end of
the period.”

i e gy §:

“It has been estimated that by the end
of the Fourth Plan the number of peisons
in India needing employment will be to the
tune of over 28 millions.”

28 fafeam &1 wa=w § 2 #O% 80
re AR AW A gy o s &
T qoT wrgar § 6 aoer
T T W W qReTiE A
FLFW & fog ?

us arg & YT qaar Argar g 8
ot usgafa w1 Fiz fear § ) T ave
¥ g fafreer &1 off w12 ¥
AT wgar § fF SR wmagr R
Fifs TETT FT I FIA-HIT I
7 ardy faeaerdy SR & ST S
a1 I qfyHes ¥ 7 v ¥ 9y
20 fegwry, 1970 #1 “fegem edad”
totfr womd ¥ fawear & xEd
wrew fafree s § ¢

‘M. Gandhj has stated that unemploy-
ment and disparities in wealth were the
two most serious problems facing the couns
try toclay, reports UNI,

Ina mestage to the national seminar
on unemployment being heid here tomorrow,
Mrs, Gandhi said the two probiems were
inter-related, and their solution would
require a combination of many approaches.
Only & major overhaul of ¥ country's
economic and educationpl structure and a
reorientation of the gosly and methods
would ensbie the mation to find lusting
resmediess although & few short term pro-
gramimen were alsh feceseacy.’

MR, DEPUTY.SPRARER: [ do noi
thiok anybudy disputes thet thire is seeidn
unosnplopiment tn the country,  Suggest ments
mnm&um.mg mm'uqt,
theee i ubomplojment, o
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oft fegfe Forwr : g arfes oY s
fvg e g oo w5 wgd § el
gy wrgw fafree s sl &
oy gfd

“,...unemployment dole, resources
mobilisation, job oriented educational policy
and constitutional restraints and their
remedies,”

o q1@ NG WA X wEr § | gy
FUF WA G o AR gar dfaar
¥ 26qr davww fadas ff g & war
afiey sl aF ¥@ @@ FT AR A
g % X Al W W FOw e,
gt Y Qo fadly | wiedgEE
A THR Y A Gure Y wET AviEe |
wq oW 9wy wgdh & 5 oard
wwafaE  FEET 87 AEAET TR A
e §, A g fawew A e
FW F1 a€ W 3 A fe g wiedegeT
¥ ITET WA T D e A TEE F A
' AT AR S9T A€y & | TiEw
fafreze afram & 3x *vF@ ¥ fag
dater aid A ga gt wRY 1 afew
AT e ¥ wdy emar fin ag 28 fafar-
77 A A Ao § wAN T EA N
fag g ¥ s wEEdy A ¥ ?
aga & Ny ¥ To-gE B S
grar Afies AT g & oY ag war ag

¥l w7 § s QA gelea
R AT 1 o fFaw oY ol grg we
gowk faer & fr fegre & Quaw
ohiT foer @ war e frem g
“In e and Orissa the growth rate

oontinued to bos Jess than one per cont—
Bibar 0.9 and Qrixa 0.1%

o ag fome wddRY Qg 1w
ot e ader 7 wd Or
e et fray § WRew & O @y
ST e g L ot wrreely @S-
e gy wk o aw f ewern g §
™ qunrc W et & e ), T

¥ waR s # fedwe s
fedfier § wofg o7 ot w) qured o
sew & | faen gundt T owg Ow
gy §, Ait o ¥ wgy av fF wae
#t HR @Y A—Afaw qoiew H—Afier
Ia¥ Wt ¥r€ awwar Ady fash wdife 1y
wategee ¥few 9T ar & s afr
ol T wEd ) ey ag for
st w7 1 T ATw wyw s oA
w<¥ grit Qo W wed st ward ot
#@ ) qEfy wo@ 1w aw N § e
TP Qopder faeed & g &% |

o arg ag & v oemdie & fag
M QAT § I ATHI W EAT
TG | 9 qF GEHIC IAaT AGY Wraniy
qX qF ¥ AT 7 THar § 1 QF €9
¥ st wawmr g g e qw fodrd
Aarg & ooy foar & & waw
UL 77 T AT @9 FT adr ag
il A1 TR ¥ ogwdr § S
IFTA Y Ag A AR & § S
wrgaT § aeee wad fag wm s W
P ar e gEET WS wAT ¥ E av
wraor 3% & Feg @il § sz adr & Sy
wyor 3 & ) frget are oY Iy @
gUTX QAR AT 97 | AfEw AT AR
qFER W At § oy wgw g I
oY, ST B A T, wied-
o #Y qEwy & a7 fer soredt § g
frafl FEN aw a g AWy W R
g ol 4

fratr o g § fs gat & A
YT AT 28 AT FOF § 1 17 T
oo uw A% a7 wew A udEy
fir fearen & w7 s fpear O
¥ warer foat oY By oW aw e ol
wiem | gF any K owger ol vl
¥ T TR on deer fem § B orrolt
#ourer & wovw oW AT e wrowl
€  ifer e & 25 ww Saw
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W gl ot ¥ e Furd aemT Y g
dawr 4y fear & framr seay <@
% I gl w7 @, TF OAIT g w
WA A7 OF &Y 15 &7 @I | 98 haar
#AY 5% T A AR FFar § ) 9w &%
FIHIT qg BT 7Y Fr § 9 a5 9%
qaT A wwar § & aewr feaer dar
FIHEM qEgHA LT O AR fraer
day T AWAT AEN ¥ TWRATK
FAATNZ 9 /X H T 4% AQWY
T G q7 AT warer & Ffw w7
fafaezT wY qgr w7 S faar W g e
T fafaeer gadr w7 waw & 7 A
fafreey wieleqee A AT & T
F@r sz A gey &omew fafre ¥
N FY E AR AT XA FR A IAH
fore gfers ol sme 9@ T &1 T
R gvwr w7 oy & 1 zafam &
FHAAAT g g95T ware Bar v fafree
& arva F qrgv ST

gt ara ug § fr oy geament &
gq &Y ot aulw s § ag @Y A W
§ 1 @ qaemn o 5 ogw o few
fearg & qg 1F § AT gATH Q@I A
™ frmt B g7 v & fad aee
i fr ag war 9 g SO L R
¥ A gmd B e
¥ o gy oy § SE A AT

“Special Schemes : Some special scheme
has been taken up for creation of additional
employment. The important schemes are
given below :—*

Wt §g waear aqr § TEw gy ol
forez § aTe gawy WX ¥ aga Wy i,
&y g W A Oy Ao § oy
wigat § 5 ot dwadir S &
s ¥ o 28 fafegw Wty dwTO R
W saw Wy ¥ qowre W e
swof gy ?
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oot & g & amd Gx @
war at 1 ¥ fefgae w1 yemrde Afa-
g R g ) A A g, wow §, B
¥aq arw I g § 1 G A=y freR
By § et forrr A &1 97 sy
¥aram gy 3 faq fraen sl
Aqrel & foReaC vad ¢ | 98 e 9Aw
qrg g7 § A1, 9F @ e AL 49-
wiar, Wi fead 3% e & w0
Powgy Fgw Twage frad
T4 qad &Y ? 9 war fF aw &,
g fad At F1 g fowrdr A &1
9&F ¥ A€ ZH FT AT ? FAR WA
ZUI B9 A% FY g | g Ay feqid
¥ faar & 5 gr dquE A s 9%
2700 To §TFIT & @Y I, A A9
*T o & T § T AT FML A F
60,000 gifrat Isrz &1 dar fefa
Ak IR w4 w7 g Ay
THEETEE Y Y F W §Y amw N
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W fiar &, AfFT I L9 TS W
w& &

afesm ¥ 97 FT A gW AN
Ay, dfer gwk 2 A WY Awd g,
I YRy ¥ AT 39 & ST AY
faoy gy F& 7 A1 AR WIAA °Y
agr wATY AT § 1 ogAe mrei & feav
gt fr gar oyt WY oft oA
wwar &1 & wgar g & qzare g@i o
g ey & fad e ot A WY
fat Y & fr v Twew AF ¥
we & fordr oY mmirﬁwftwm

w7 od 1 W ag w0 e
fo got e &1 g 1 e
mmiiiaw, g & dvrar

o, W w W s B
m m izr aft § 1w R
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forg #A& aW WX oy wegafy & wwr
fr g sgrifes gl &0

% s fr geere wid afer v
R #r afgee FHId W} gL
#X) Ae N au FX R @
4 §F9 A qfgs ¥ afaxw ArAEAr
&1 T FgEE wm—15 &1
1:10 7T W ar 1:20 &7 A€ | ST
g agr & v 1:20 7 A @A
wifgr, Afsw queTe oTw 25 ¥ ¥ %W
MANT @ E125 af aFa=RF
arr Wt g gad fog wYE wEw A
womT | T A ¥ v g ?

MR. DEPUTY.SPEAKER : Resolution

moved :

“This House urges upon the Govern-
ment to take effective measures immediately
to remove uncmployment among the

A ] lnd uned A mle.”

There are two amendments to this Resolu-
tion. Are they being moved ?

SHRI C. K. CHANDRAPPAN (Telli-
cherey) : Yes ; Sir. I beg to move :

That in the resolution,—
Jor “effective” substitute—

“radical cconomic and practical” (1)
That in the resolution,—

add at the end—

“and to bring forward a scheme for
providing unemployment relief to all those
who are at preseat involuntarily unemploy-
od” (2)

SHRI 8. M. BANERJEE (Kanpur) ;: Since
this resolutiqn ds absolutely non-controversial,
itshould be accepted immediately by the govern-
meat, I do not thi there Is any need for dis-
cussion. What does it say? It speaks of
“effective measures immediately to remove
unemployment”, Government also says the
same thing,

MR, DEPUTY.SPEAKER : He is making
® speechy,

- SHRIS, M. BANERJEE : I am not mak-
oy 2 tpoech, My suggesion I that sinee tine

has been curtailed from 2% hours to 1} hours
and as the two following resolutions by Shri
H.N. Mukerjee and Shri R. V. Bade are
equally important and should be taken up, the
Minister may accept the resolution straights
way. Then we are prepared to forego our time.
Let the Minister say that he accepts this in-
nocuous resolution.

MR. DEPUTY-SPEARER : The Resolu«
tion says: “This House urges upon the
government to take effective measures immee
diately to remove unemployment among the
educated and uneducated people”. I think
the government is doing all that. The hon.
Member only wants the tempo to be increased.

SHRI N. K. P. SALVE (Betul): The
better course would be to withdraw it,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): Let it be withdrawn.

MR. DEPUTY-SPEAKER : Would you
like to reply at this stage ?

SHRI R. K. KHADILKAR : No. While
the Resolution appears innocuous, if we accept
it then the implementation part of it must be
given serious consideration, The mover of the
Resolution, Shii Bibuth: Mishra, has pointed
out the difficultics, So, I would like to say
that [ pt this Resolution in this
form.

MR. DEPUTY-SPEAKER : Then I cane
not help a discussion.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I will be as brief as I possibly can
because the other resolution by Professor Hiren
Mukerjee iy to be taken up, I am a member
of this Unemployment Committee and I must
point out the difficulties that we are facing.
The Government have taken not less than
13 months to constitute the Committee after
they have given an asturance on the floor of the
House. Then they have taken about four
maonths to give wa office accommodation, and
personnel to handle this huge taak was not
given till last month, This is the Importance
which they attach to this work! 1 hope the
hon, Minister apprediates that there is no data
of the different, progeammes they have puaders
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Personally I maintain, and my party
maintained ; that unemployment is the crea-
tion of the present set-up and its class charac-
ter, That is why every plan has increased
oumber of unemployed. They taken many
job-killing steps, following the pattern of the
western  capitalist countries which are very
much under-populated.

SHRI R. K. KHADILKAR : Sw, with
your permission, may I point out that he is
a Member of the Unemployment Committee.
Whatever he has to say he has to submit
through the Chairman of the Committee. He
is voicing his views here.

SHRI JYOTIRMOY BOSU : ButI have
not ceased to be a member of this House.

They have neglected labour-intesive efforts
and industries which could have created GNP
or basic weslth substantially. They have not
taken up intensive rural works progiammes
to have two or three crops a year. Similarly,
they have not taken up rural clectrification,
rural roads etc, and those fields have been
thoroughly  neglected. Small-scale, cottage
and agro-based industries have been given step-
motherly treatment. The result is that we are
at the base of the economic level and we have
the lowest per capita income, even if we com-
pare ourselves with Thailand, Ceylon, UAR
and Ghana. Even those countrics which are
having a higher population growth rate have
maintained a higher per capita income. This
shows how miscrably this government have
failed in tackling this problem. I again say
at the end that problem is the creation of
government because of its class character.

MR, DEPUTY-SPEAKER : I am not
wure if we have followed 2 practice by which
when a Member of the house is a Member of a
Commitee he forfeits his right to express his
veiws in this House, I do not know that,

SHRI R. K. KHADILKAR : 1 was refer-
ring to its propriety.

MR. DEPUTY.SPEAKER : I leaveit
to him, I was referring to the positicn under
the Rulss of procedure. is =
mattee of conscience of individusl
member,

the

DR. V. K, R. VARADARAJA RAO
(Bellary) ¢ Sir, while T am gladl that this
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Resolution has been moved, the only thing
that bothers me is the expression “immedia~
tely” in it. If the Government were to ace
cept this resolution, I am absolutely positive,
no matter whether Shri Khadilkar sjts in that
chair or Shri Jyotirmoy Bosu sits in that
chair, that there can be no immediate aboli-
tion of unemployment in this country.

SHRI JYOTIRMOY BOSU : Kindly do
not express an opinion about us.

SHRI S. M. BANERJEE : The world
‘“ymmediately may be omitted.

DR. V. K. R. VARADARAJA RAO : If
it had been omutted, T would have supported
the resolution.

SHRI N. K. P, SALVE: What he means
18 aeither the best man or the worst man.

DR. V. K. R. VARADARAJA RAO : 1
am glad that the Resolution has been moved,
because while the Prime Mimster has recog-
nised the problem of t, as Shri
Bibhuti Mishra pointed out. as major prob-
lem confronting the country, one does get
the uneasy feeling that enough is nm being
done specifically, gorically, p ly
and unambiguously to deal with it.

I am not concerned with the Daitwala
Committee’s inability to say that there can
be any estimate of unemployment. There is
unemployment, under-employment and diss
guised unemployment. As an economic statise
tician I can certainly say that one cannot lay
a quantitative figurc of this,. We know, even
from the figures on the live register of em-
ployment exchanges, that the number of
people seeking  employment who have regis-
tered themselves is four million ; of these
four million, something like two million are
matriculates and above, and ofvhat number
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Government have from time to time outlined
various steps. But I would respectfully sug-
gost to them that appointing committees is
not going to solve the problem. It is one
way, if I may say so, of trying to salve their
conscience and giving the country an impres-
sion that they are serious about doing some-
thing. Just as Government have approached
the problem of war with Pakistan with a
tremendous amount of energy, drive, plan-
ning determination and the will to win, I
suggest that the problem of unemployment
should also be tackled in the same spirit.

Since I do not want to take much time as
there are many speakers, otherwise I can
give a long talk on this, I would not do it.
T only want to make one concrete suggestion
—and I make it very seriously—for the con-
sideration of the hon. Minister and Govern-
ment why are we not thinking in terms of a
crash programme for employment in this
country, if we want employment ? We want
sclf-employment, more small-scale industries,
more labour intensive work, an enlarged
market, more demand for goods and more
production for meeting the large demand for
goods. All that is true, but in order to
create a really enlarged market and give
opportunity for a tremendous expansion of
sclf-employment as well as employment of
the educated people, it scems to me that this
country nceds a big public works programme,

While my hon. friend, Shri Jyotirmoy
Bosu referred to the class structure and #0 on,
oddly enough it is a leading member of the

questionnaire and getting evidence, witnesses
etc.—all that can go on because it will help
my students to write their thesis later on~for
the time being, immediately the war is over
and we come to a succesaful peace, the first
thing they should take up is to think in terms
of a crash programme for employment through
the medium of public works, This is a well
known remedy. We all know that President
Roosevelt was confronted with the problem of
13 million unemployed in the United States
and he saved his country from a revolution
by going in for a very large programme of
public works which also later on proved to be
most productive in the course of 5-6 years. I
would, therefore, suggest that a big pro~
gramme of road construction a big programme
of housing construction, a big programme of
contour bunding and minor irrigation and
afforestation—all these are labour intensive
programmes—should be undertaken.

1 would even go to the length of suggest-
ing that the Cabinct should appoint a special
committee for this purpose. The Cabinet has
a number of committees. Why does not the
Cabinet have a special committee for generas
tion of quick employment facilities ? Why
don’t they make the Minister for Labour
and Rehabilitation also a Minister for gene~
rating emaployment ?

Let the things be taken into great details
just as we take war in detail. We did not
think of war on a macro basis. We thought
of places and districts ; we thought of strate-
gic targets and we coordinated and combined
all our armed forces. In a similar kind of
way, we require a detailed working on this
problem of employment and this detailed
working cannot be done unless there is a

In my opinion—I am only hazarding
figure—we will require something of the onder
af Rs. 250 crores a yoar for & period of 3.4
years. That is the minimum. Probsbly, it
will have to be much more. If we can spend
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vention of the development of the kind of
tendencies to which my hon. friend, Shri
Bibhuti Mishra, referred, amongst the younger
people the creation of a climate of confidence,
a climate of development, requiries that em-
ployment should now figure very much more
in the minds and thinking of the Govern-
ment than apparently has been the case so
far.

I would hke to conclude by suggesting
that, while I do not think the resolution as
it stands can be accepted, and 1 do not want
to suggest that there should be unemploy-
ment relief, the Government should go in for a
big public works programme. If they do not
do it, I am afrad, many of us who are
loyal to the party discipline may be constrain-
ed to make a representation to the Govern-
ment, if not to the House, and will bhe
waiting on deputation to the Prime Minister
sayng, “If you cannot solve the problem of
unemployment, then some kind of dole will
become necessary.” If you want to avoid dole
and avoid wasting of money, let us think in
terms of a big programme of public works.
This is a concrete suggestion I want to make,
1 hope, when the Minister replies, he will
indicate the readiness of the Government to
the suggestion and not to go on with these
committees. I do not mind if he dissolves
all these committees, thereby allowing Mr.
Jyotirmoy Bosu to speak as much as he wants
in this House ! Let the Government accept
the need for a big programme of public
works, st up a special committee of the
Cabinet and then draw up a detailed working
plan for the purpese of executing such a
public works programrme.

* SHRI J. M. GOWDER (Nilgiris) :
Mr. Deputy Speaker, Sir, I am grateful to
you for giving opportunity to speak om the
Resolution moved by Shri Bibhuti Mishra
urging upon the Government to take effective
measures immediately to remove unemploy-
ment among the educated and uneducated
people.

Sir, according to the statistics given out
by the Government, we find that every year
70 lakhs of educated young people are added
to the cadre of unemployed in the country.
Whnt constructive schemes have been  formu-
lated and implanented by the Government
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in the matter of providing employment oppor-
tumtics to the huge number of uncmployed
in the country ? Any number of Committess,
like the Dantwala Committee, Bhagawati
Committee and the National Committee on
Unemployment have been appointed by the
Government to study this question. I can
only construe that the Government want to
take shelter under these Committees and
they are not prepared to take immediate steps
to solve this problem. I can frankly say that
the appowmntment of such Committees is an
excuse for the Government to postpone take
ing constructive steps in providing more em-
ployment opportunities. I don’t think that
it is difficult for anyone to undemtand the
intentions of the Government on this grave
1885uc

T have been strengthened in my feeling
when I saw the spectacle of the hon. Minister
expressing his wmability to accept such an
innocuous Resolution moved by a Member
belonging to the ruling Congress Party. Is
the hon. Member who moved this Resolution
not a Member of the Congress Party ? The
Government should not have had any hesita-
tion in accepting this Resolution. The reluce
tance on the part of the Government to accept
this Resolution makes it abundantly clear
that the Government want to evade this issue
and they are not prepared to tackle the
situation forthwith.

The Government may appoint any number
of Committees, but I am sure that that will
not lead to any solution of the problem.
Unless  the  Government  unhesitatingly
nationalise all the private sector industries
completely, they will not be able to find any
solution. Take for example a graduate
employed in the Government. He getsa
salary of Rs. 300 or Rs. 400 a month. But,
in the private sector industry, a similar gradus
ate, under one guise or the othew saying that
he is a relative of someones in the top manage
ment or he is a favourite ‘of somebody in the
management, is given Rs® 3000 or Rs., 4000
per month as salary. Isay this in particular
because in this salary 10 or 15 unemployed
graduates could be given employment in the
private sector industries if the Government
nationalise them. I would like to charge the
Government that they are giving all sorts of
incentives and encouragements to privete

“Ihe original speoch was delivered in Tl

s
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sector industries which do not work in national
interest. I need not explain that the foremost
national interest at the moment is giving emp-
loyment to the ever increasing number of
educated unemployed. The grave unemploy-
ment sitpation prevalent in the ocountry
can be solved only when the Government
pationalise all the private industries. But, I
am afraid that the Congress Government at
the Centre have not got the guts to do this.
During the recent parliamentary elections, we
used to hear the slogan of nationalisation in
every nook and corner of the country. The
acquisition of a privatc unit here and the
nationalisation of some coal mines in onc
part of the country are not the real meaning
of nationajisation of the productive means of
the country for public purposes. The present
policy of the Government is neither here nor
there. I am not able to appreciate the cons-
traints and restraints shown by the Govern-
ment in the matter of nationalising big indus-
trial units in the private sector.

I do doubt whether the Government have
given serious thought to the genesis of Naxalism
in West Bengal. Who are these Naxalites ?
They are the educated unemployed. Have they
become Naxalites overnight ? Do they think
that it is their inalienable right to destroy
men and material in the country ? There is
no meaning in condemning them for their
activities. For how long they will continue
to climb the hill of frustration and swim
against the heavy currents of proverty and
misery ? What will they do if they cannot
get employment even after years of searching ?
There is a limit to human patience, They
cannot indefinitely end the unpalatable
sight that even the less qualified and illiterate
ones get thousands of rupees as salary in the
private sector. Naturally, they have taken to
violent activities, which in other words you
call Naxalism. I would like to warn the

ment will not be able to touch even the
fringe of the problem, It is like giving sugar-
candy to m hungry elephant. The provision
of Rs. 25 crores in the year 1971.72 for
gencrating  employment potential for the
educated unemployed in the country secms
to me only symbolic attempt on the part of
the Government. I feel that all those things
are only on paper and no scheme has become
a reality, In reply to a question of Shri
H. M, Patel, the hon. Minister of Planning,
Shri Mohan Dharia, has talked about so many
schemes for this in general terms. He has
not replied in specific terms what schemes
are under actual implementation. I would
only say that the Ministers should not try to
absolve themselves of their obligations by
giving such evasive replies to impportant
questions. I would only suggest that the
Government should pursue the policy of
nationalisation in right earnest and with
vigour instead of tinkering with the concept
of nationalisation. The Committees appointed
for this purpose only squander public money
and no worthwhile bencfits accrue to the
people of the country. In any case the Govern-
ment will never be able to find a solution to
this probler simply by appointing commi-
teees.

In the end, I begin to get a doubt whether
there is another sphit in the ruling Congress
Party when I see the reluctance on the part
of the hon. Minister to accept the resolution
moved by his own party Member in the
House. I would ask that, if this is the trend,
is there any distant possibitity for the Govern~
ment to accept a resolution moved by Memb-
ers like me in the Opposition ?

1 would only say that the Government
should realise the gravity of the situation and
take concrete measures to find a solution to
the problem of educated unemployed in the

Government that this sit , if it is allowed
to continue further, will explode envelop-
ing the e country in bloody chaos and
confusion. I woulds also like to reiterate that
they are not gojog to solve this grave and
dangerous issue by having a plethora of Com-
mittees, The Government will have to fortify
themselves against the crupting situation by
taking concrete steps.

I would say that by having a crmsh pro.
gramme with an  aflocation of Rs 50
crores for creating emaployment  opportunities
in the riral arens of the eountry the Gavers.

y whose number is growing beyond
imaginable propottions.

SHRI S. M. BANERJEE : May I make
one submission ¥ We have taken the decision
to sit from 10 a. m, to 1 p. m. We have not
taken the decision that the time of 2§ hours
fixed for non-official business will be cartail-
cd to that extent. Qnce the House has taken
the decision to sit for 2§ hours for private
Members’ business, naturally, ail those resolu~
tions on today’s Order Paper, including Shei
Bade's can be cavered, because regarding the
subjectimatter of Bhed Bade’s revolution, Gove
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ernment have ajready taken a decision that
they will implement it. My hon, friend Shri
H. N. Mukerjee’s as also Shri Bade’s resolu-
tion can both be covered today, and for this
purpose, I would suggest that the Honse may
sit up to 2 p, m. People are working eclse-
where for 24 hours a day, and I think that we
can also sit for one more hour today. I only
want your opinion, not your ruling on this.

MR. DEPUTY-SPEAKER : That puts
me in some difficulty. According to the rule,
2} hours are meant for private Member’s
business, but this is on the basis that the
House sits for a full day. Now, the House
has taken a decision to sit from 10 a. m. to
{ p. m. It is the House which has taken the
decision. And 1t had also taken the decision
that private  Member’s business  will be from
11.30a. m. to 1 p. m.

SHRI S. M. BANERJEE : This matter’
was never decided by the Business Advisory
Committee.

MR. DEPUTY-SPEAKER : I think it
was announced in the House,

SHRI S. M. BANERJEE : No, this was
not announced in the House, What was ann-
ounced was only this that the House had
taken the decision to st from 10 a.m. to
1 p. m. The suggestion came from Govern-
ment and the Speaker gave his consent.

MR. DEPUTY-SPEAKER : Let me place
the facts before the House. On December
7, hon. Members were informed by a bulletin
that :

“‘Members are informed that in view
of the change in the time of sitting of
Lok Sabha, Private Members’ business on
Fridays will be transacted from 11.30 am.,
to I p.m.”.

So, hon. Members have been informed, and
the House has been informed, and no ohjec-
tion has been taken so far to it, and, there-
fore, it must be taken that it was accapted
by the House.
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clock also, and we have sat for 15 minutes or
20 minutes extra when there has been busi«
ness to be disposed of. I do not see why any
exception should be made in the case of
private Members’ business, when we do not
doso in the case of Government business,
Threfore, I would leave 1t to the good sense
of the House,

Hon. Members have heard Shri 5. M.
Banerjee make an appeal. I am not giving
any ruling, but I shall leave it to the House.

SOME HON. MEMBERS : No, no.

SHRI S. M. BANER]JEE : WHat is this
‘No’ no’ ? In that case, the other resolutions
will be blocked. This is awkward, Sir.
Otherwise, when Shri Jagjivan Ram makes
his statement, we shall also have to say ‘No,
no’, and that would be very awkward. When
we can sit here up to 1 p. m. already, can
we not for one honr more for Private Mem-
bers’ business ?

SHRI C. M. STEPHEN (Muvattupzha) :
There are two resolutions more remaining on
the agenda.

MR. DEPUTY-SPEAKER
before the House.

But not

SARI C. M. STEPHEN : That is true,
they are not before the House, but they are
on the Order Paper.

The decision of the House is that we sit
up to one O clock. Of course, there can be
exceptions, only if the importance of the
matter before the House is such that the
House is convinced that that extraordinary
course of sitting beyond the scheduled time is
abusolutely necessary.

So the question is whetherg discussion of
the next Resolution is a matter of such come
pelling, urgent and unpostponable importance
n::k:nhcitneeauyforﬂe entire  House
to to the recourse of stting beyond
I P. M. and inflicting on  oursclves, if ¥ may
%0, the agony of postponing lunch and some-
thing else. I feel it is notso compellingly
necessary for us to do so, Therefore, I mabe
mit we may not bo asked to ait boyond the
schedyled hour of termination of the sitting
w0 that we oan atiend ¢o our qiher pae
grammes as per achedule.
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SHRI S. M. BANERJEE : The other
Resolution is about recognition of the GDR
and it is important in the sensc that it is
among the socialist countries that have sup-
ported us in the Bangla Desh issue. Let that
Resolution at least be introduced and let it
come on recordl.

MR. DEPUTY-SPEAKER : There arc
two opinions as to whether the next Resolu-
tion also be discussed now. It is not
for me to give my opinion. I leave it to the
House. If the House objects, I am helpless.
We have to adjourn at 1 P. M.

SHRI JYOTIRMOY BOSU : We are of
the gqpinion that Shri H. N. Mukherjec’s
Resolution should be taken up and discussed
today because it is very important.

SHRI K. NARAYANA RAO (Bobilli) :
We have discussed this matter many
timecs. Therefore, to repeat the same thing
is not so important.

MR. DEPUTY-SPEAKER : There is
objection ; 1 am helpless.

SHRI' CHINTAMANI PANIGRAHI
(Bhubaneshwar) : He may be allowed to
move his Resolution.

MR. DEPUTY-SPEAKER : It cannot
be done under the rule, Unless I dispose of
the Resolution before the House, I cannot
take up the next,

ot g@ wox wow (TTeR) : STSaE
wgEm, a8 IET w7 Qv Y|r § oY @A
FAM FY @Y Y @reraT FT T | JarfE
Aoy Fg fF orfieear & s Ww w7
@ fo¥ o ¥ & vy W s
et ag & fe gw XA & fa for

“In-conteast: -with this -approach,
the Education Comumission suggested that

under a good arrangement, every graduate
should be given along with his degree
or diploma an offer of appointment as
well. This offer nced not be binding,
but a compulsion on the statc to make
such an offer would be the surest guatan-
tee that the output of the educational
system is closely linked with employment
opportunities. All the evidence from coun-
tries that have adopted guaranteed em-
ployment such as the UAR suggests that
such guarantces merely underwrite the
private demand for higher education lead-
ing to a massive under-utilisation of gra«
duates in the public sector”,

¥ ag wgAT A1 i emo srefRwy
TR WY FAEY | gfrafad ¥ fread
T gy A ety & g §f oA
He fasm wifgn 1 9ud qo-ae ggw)
uF ufefte g &1 faqar =gy
frammr @ g AFG a1 7
Wam @ o fgeaw & foad
Ao § s% A9 ANifee o fafag &
T & < 5uy 3w B a9 I H @
& 1 s Sy fangfir firsy of & g9ee @
& ﬁm@mi’f A g f

Yo & QO fwwer &0 &P
ag giad & e onfy o g &Y &Y
wiwd W aff frwr W &1 @R e
6 Fy aredY g A3 § AT gAR

o ity W
afewd wor wifygg Wk fog &
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[+t T v ETY]
= e Fg‘q fr foar o foEe @d  Member may continue on the next occasion.
1T §, ox JegeE ® www ¥ fomar @

13 hrs.
frar &, 7z 3w & fawre F F ¥ T
aQifge 1 .. The Lok Sabha then adjourned till Ten of the
Clock on Mondgy, December 18, 1971]
MR. DEPUTY-SPEAKER : Th¢ hon. Agrahayana 22, 1893 (Saka)
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